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Matter of Urgent

Public Importance

MorIOoN
“That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill
to provide for the control of rents and
evictions, and for the lease of vacant
premises to Government, in certain
areas in the Union territory of
Delhi, and resolves that the following
members of the Rajya Sabha be nomi-
nated to serve on the said Joint

Committee: —

. Shri Gopi Krishna Vijaivargiya
. Shrimati Ammu Swaminadhan

. Shri Deckinandan Narayan

. Dr. W. S. Barlingay

. Shri Awadheshwar Prasad Sinha

. Babu Gopinath Singh
. Shri Onkar Nath

. Shri A. Dharam Das
. Shri R. S, Doogar

. Dr. Raj Bahadur Gour

. Shri Faridul Haq Ansari

. Shri Anand Chand

. Shri Mulka Govinda Reddy
. Mirza Ahmed Ali

. Shri Govind Ballabh Pant.”
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12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

HARDSHIP CAUSED TO MEMBERS OF
ScHEDULED CASTES BY THE DEMOLITION
OF SOME STRUCTURES IN MoTI Baca

Shri B. K, Gaikwad (Nasik): Sir,
under Rule 197 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha I beg to call the attention of the
Minister of Home Affairs to the fol-
lowing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

“Hardship caused to members of
the Scheduled Castes by the demo-

to Supplementaries on Starred
Question No. 1267

lition of some structures in Moti
Bagh in Delhi.”

The Minister of Home Affairs
(Pandit G. B. Pant): The Motl Bagh
Colony was first established in 1955-56
as a residential colony for Govern-
ment servants. Soon after the estab-
lishment of the colony, a number of
unauthorised stalls and other struc-
tures used as shops, dairies etc. began
coming up. Such structures not only
encroached on Government land but
created slum conditions. To restrain
the growth of these unauthorised con-
structions, structures of recent origin
are removed from time to time. On
the 27th August, 1958, some structures
which were of recent origin and had
been constructed by encroachment on
Government land were demolished in
Moti Bagh area. The demolition was
carried out without making any dis-
tinction whatsoever on the basis of
caste or creed.

The problem of restraining unautho-
rised constructions which lead to the
creation of insanitary and slum con-
ditions is as urgent as it is acute. A
committee consisting of the Chief
Commissioner of Delhi, all Members of
Parliament from Delhi and others has
recently been appointed to go into this
problem and make concrete sugges-
tions for its solution.

12.17 hrs.

CLARIFICATION OF REPLIES TO

SUPPLEMENTARIES ON STARRED
QUESTION NO. 1267

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): Sir, in
reply to a supplementary to Starred
Question No. 1267, I stated that the
by-products to be manufactured in the
By-Product Plant at Rourkela would
be coal tar, ammonia liquor and benzol,
These' are the by-products from the
coke ovens. The products which will
be produced in the By-Product Plant
are intermediate and marketable pro-
ducts like heavy and light tar oils,





